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0. A. NO. 715/95. 

Hon 1ble ~r. Justice H.R.K Trived i, v.c. 
Hun 'ble Maj Gen KK Srivas tava, A.M. 

Sri M.I Si ddiqW. appeared in person and 

!:lri P ~riva5 tava, holding brief of Sri s.c. 
Chaturvidi counsel for the r espondents. 

M.A. No.195/03 is for recall of the crder 
dated 09 .12.02 by which the restoration application 
was dismissed as time barred. There is no · 

.;....._ 
ques tion of recalling the order. Application~~ was 
dismi ssed after hea9._ng the learned counse l for 
the applicant. TherelM:s'""" no explanation for long 
and inadvertent delay. The application is misconceive 
and is rejected. 

l 
A. ,\1, v . c. 

Mani sh/-
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